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Repert of the Joint Committee in the matter of O. A. No. 140/2025; Sandeep
Singh V/s State of Haryana & Ors. in compliance to the orders of Hon’ble
NGT

1.0. Background and the Orders of Hon’ble National Green Tribunal:

In the original application, the applicant has alleged illegal felling of around 50-60 neem and
peepal mwees from Khasra No. 221 in Village Manana, Block Samalkha, District Panipat,
Haryana. The allegations of the applicant is that these trees have been cut by the respondent
no. 6- Sarpanch of village Manana with ulterior motive and commercial gains for the
construction of a banquet hall on that land. The applicant also alleges that timber obtained from
illegally cut trees has been sold in lakhs of rupees by the respondent no. 6 along with her

husband.

Hon’ble National Green Tribunal in its order dated April 7, 2025 (Annexure-1) obscrved and

directed, as follows:

Para 06: Considering the seriousness of allegation made in the OA, we also appoint a joint
Conumittee compiising the representatives of Member Secretary, CPCB, Member Secretary of
Hayana State PCB, RO, MoEF&CC, Chandigarh, the PCCF, Chandigarh, Director Veteri-
nary Services, State of Haryana and Sub-divisional Magistrate Samalkha. The Sub-divisional
Magistrate, Sumalkha will act as coordinating agency in the Joint Commitiee. The joint Com-
mittee will visit the site, ascertain the extent of illegal felling of trees, persons responsible for
same and also suggest the remedial measures. The joint Committee is direcied to submits the

repoit within eight weels.

2.0. Compliance of the direction of Hon’ble NGT:

2.1. Constitution of the Joint Committee:
A Joint committee consisting of following officials was constituted :

1. Shri Amit Kumar, HCS SDM Samalkha

i, Mrs. Vijay Laxmi, IFS, DFO Panipat (Representative Principal Chief Conservator of
Foresis, Haryana)

iii. Dr. Narender Sharma, Scientist ‘F’, CPCB Regional Directorate, Chandigarh
(Representattve of Member Secretary, Central Pollution Contro! Board)

iv.  Shri N.K. Dimri, Technical Officer, Mo£{&CC, IRO, Chandigarh (Representative of
Ministry of Environment, Forest and Climate Change, Government of India)

v.  Shri Shivendra Singh, Scientist 'B', HSPCRB, Regional Office, Panipat (Representative
of Member Secretary, Haryana State Pollution Control Board)
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T 2.2. Site Visit:

The Joint commitlee visited the site under reference on May 15, 2025. The Joint Committee
also associated the following stakeholders during the site inspection, for interaction and

reaching to the conclusion.

e Mr. Sandeep Rathi, Complainant

o Sarpanch, Panches and Residents of Village Manana

o M. Shailesh Singh, HVS, Veterinary Doctor Samalkha

o Mr. Rajesh Kumar, Kanungo, Tehsil Samalkha

e Mr. Praveen Singh, Village Secretary, Village Panchayat Manana
¢ Praveen Kumar Husband of Sarpanch

The representatives of the local Police were also present during the site inspection. The
attendance sheet is attached as Annexure-2

2.3.  Findings of the Joint Committec:

1. The Joint Committee observed evidence of excavation and consgmction activities at the
site located within the premises of the Veterinary Hospital, Village Manana, Block
Samalkha, District Panipat, the area from which trees were reportedly cut, as alleged

by the complainant.

2, Construction materials, including bricks and structural steel, were found scattered at the

site; however, no one came forward to claim ownership of these materials. —Frmeniiie- 2.

3. Approximately 10 trees were found to be still standing within the premises of the
Veterinary Hospital, Village Manana, Block Samalkha, District Panipat.

4. The joint committee tried to obtain free satellite images of the area by plotting the coordi-
nates of the leased mining area on the Google Earth platform and accessing open-source
satellite images from Airbus (EU) for the year 2018-2024. It was found that around 30
mature green trees can be seen in the satellite images available for the period npto May

31, 2024.  The satellite images obtained by the Joint Committee are attached as
Annexureﬁ.ﬂ—.

5. Theloint committee also recorded statements from various stakeholders in the presence of

lecal police, which are reproduced below (Annexure-ffjg ,

i.  Smt Kavita, Panch ward ne. 6: ,Smt. Kavita Devi, a permanent resident of Village
Manana, states that I was absent during a Gram Panchayat resolution on August 9,

2024, and have no knowledge of tree cutting in Animal Hospital Manana .
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ii.

iii.

iv.

vi.

vii.

viii.

iX.
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Mrs. Manjeet Wife of Shri Azad Singh, Panch Ward No. 17: T do hereby state that
I have signed the resolution passed by the gram Panchayat on August 9, 2024, and
agreed with building a community hall in the existing animal hospital. I know nothing

about tree cutting.

Shri Anil Rathi: Son of Shri Ranjit Singh, Panch Ward 14 : I am a permanent
resident of village Manana. My signature is not on proposal dated August 9, 2024, but

agreed with the community center in Antmal Hospital Manana.

Mrs. Muniya Wife of Shri Dharamveer Panch : I do hereby deny the signing at
resolutions on August 9, 2024, and December 11, 2024, I know nothing about the felling

of the trees,

Mrs. Seema Devi, Wife of Sunil Panch Ward No. 12 : I do hercby deny the signing
at resolutions on August 9, 2024, and December 11, 2024. I know nothing about the
felling of the trees.

Mrs. Babli, wife of Rakesh, confirm that I was present when the proposal was passed
by the Gram Panchayat on August 9, 2024. 1 consent to the construction of a community
center in the animal hospital, as mentioned in point 9. I have no knowledge of tree

cutting.

Mrs. Sonia, Wife of Sombir, Panch ,Ward No. 15 : [, Senia, wife of Sombir, declare
that I signed the proposal passed by the Gram Panchayat on August 9, 2024, in my
presence. I consent to the construction of the community center in the animal hospital,

as mentioned in point 9. I have no information regarding tree cutting.

Statement of Truck Drivers namely Mr. Vicky and Mr. Narender: On May 15,
2025, Mr, Narendra, son of Randhir Singh, stated that his truck, Tata 2518, was used to
carry the timber in February 2025 in village Jaurasi. The drivers were Mr. Vicky and

Ramesh.

Statement of Mr. Arun Jain, Contracter; 1, Arun Jain, contractor, state that in
February 2025, I was instructed by Sh. Sandeep Rathi to transport tree stumps and

trunks from the animal hospital to village Jaurasi. I was told to dispose off them in an

empty space. I have no further knowledge. e
(Lo
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Statement of Mr. Ramesh alias Kala, Son of Shri Lalchand : I, Ramesh alias Kala,
resident of village Manana, state that trees were uprooted by a JCB driver at the Animal
Hospital Manana. Sarpanch husband Shri Praveen awarded me a contract to cut and
chop the trees for Rs. 5000. I completed the work in three days and received Rs. 2800

as wages.

Statement of Mr. Sandeep Rathi, Resident of Village Manana: I, Sandeep Rathi, a
resident of Village Manana, hereby provide my statement regarding the events

surrounding the cutting of trees at the animal hospital in our village.

On January 5 or 6, 2025, I met Arun Jdin, a contractor, in Samalkha, where I deliver
milk from my cow dairy farm. Sh. Arun informed me he has undertaken construction
work at the animal hospital in our village. He stated that the trees at the site were being
cut by the Sarpanch. I was asked to report back to him (Arun) on the progress of the
wark. Upon my return to the village, I visited the animal hospital and contacted Arun
to inform him that the trees had been cut also to provide the necessary machinery and

vehicle for the work.

Subsequently, [ came to know that the irees had been cut without following the proper
procedures. I filed a complaint with the National Green Tribunal (NGT) and provided
evidence, including a video recording of the incident, which shows the Sarpanch's
husband, Praveen, overseeing the tree cutting. I request that an impartial investigation

be conducted into this matter.

Statement of Sarpanch Gram Panchayat Manana: I, Rekha, Sarpanch of Gram
Panchayat Manana, provide my statement in response to the allegations made by the

complainant Sh. Sandeep Rathi.

The trees at the animal hospital were cut by Sandeep Rathi, who is the husband of Rani
Devi ,Panch. As the husband of a Panch, Sandeep Rathi has no authority to interfere in
the work of the Gram Panchayat. Furthermore, no resolution was passed by the Gram
Panchayat regarding the development work at the animal hospital. I deny any
involvement in the cutting of trees and request for the investigation into the illegal

cutting of trees at the veterinary hospital in Village Manana.
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The Joint Committee also examined various evidence, including:

¢ Revenue records: Showing the land ownership and details of the veterinary hospital.

e Panchayat records: Revealing a proposal to build 2 Marriage Palace on the land, but
no approval for cutting trees. ‘

e Testimonies: From Mr. Sandeep Rathi and Mr. Praveen Kumar, as well as the
contractor, Shri Arun Jain and other eminent citizens from the village Manana.

e Call records and videos: Confirming the involvement of Mr. Sandcep Rathi and Mr.

Praveen Kumar in the tree cutting.

As per the recent Jamabandi year 2019-20, the said area (4 Kanal 9 Marla) Khasra number
221 is owned by the Animal Husbandry Department and there is a veterinary hospital on

the spot.

Green trees have been cut from about 350 square yards on the spot and construction (build-
ing foundation work) was also found to be going on at the said place. Present Sarpanch's
husband Mr. Praveen Kumar and complainant My, Sandeep Rathi also got their testimony

done in their favour,

Gram Panchayat Manana Proceeding Register dated 09.08.2024 and proposal dated 09-08-
2024 were also observed. A proposal dated 09-08-2024 has been passed by the Gram Pan-
chayat to build a Marriage Palace on the said land. No correspondence has been made by
the Panchayat regarding the approval& valuation of cutting trees from the said place and

about 30 trees have been found illegally cut without approval.

During the investigation, the contractor of the said building, Shri Arun Jain was also called
on the spot through telephone. Shri Arun Jain has stated in his oral and wriften statements
that in January 2025, he was instructed by Shri Sandeep Rathi, the complainant and others
to put the trees in a vehicle and dump them at the pond of village Jaurasi. A call record
regarding these statements was found available in the phone of Shri Arun Jain, which was
played by him to the members of the committee on the spot. The details of the said call

record are attached herewith in a pen drive,

. Another video was also shown by the complainant, in which Sarpanch's husband Mr.

Praveen Kumar is also seen sitting on the spot during the cutting of trecs,
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3.0 Conclusion and Suggestions for Remedial Measures:

i

ii.

iil,

iv.

Based on the inspection of the site, questioning/interaction with various stakeholders,
examination of the Panchayat records and the revenue records, sateilite images, the

members of the Joint Committee have come to the conclusion that:

About 30 trees were cut illegally on the land of the veterinary hospital in villuge
Maenana, in which complainant Mr. Sandeep Rathi himself was involved and

Sar-panch’s husband Mr, Praveen Kumar also has a role,

An attempt has been made by the complainant Sh. Sandeep Rathi 10 mislead the
Hon'ble NGT.

The inspection revealed that approximately 30 trees were cut illegally from theveteri-
nary hospital's land, which is owned by the Animal Husbandry Department. The
inves-tigation found that Mr. Sandeep Rathi and Mr. Praveen Kumar were both

involved in the illegal cutting

It is recommended that environmental compensation equivalent to ten times the
number the trees illegally felled with the involvement of the complainant, Shri
Sandeep Rathi, and the Sarpanch’s husband, Shri Parveen Kumar should be imposed
by the Local Ad-ministration, if approved by Hon’'ble National Green Tribunal,
Considering an esti- mated survival rate of 60%, the violators should be directed to
plant a total of 500 trees on Panchayat land, which must be maintained by Panchayat

under the supervision of the local administration.

The above factual report of the Joint Committee is submitted for the consideration of Hon’ble

NGTand may kindly betaken on record. The Joint Committee shall abide by further directions

of Hon’ble NGT, in the matter.

w ﬂf 4
Pr.Shivendra Singh, N.K. Dimri,Technical Dr. Narendér harma,
Scientist 'B', HSPCB, RO, Officer, MOEF&CC, RO, Scientist ‘F’, CPCB, RD,
Panipat Chandigarh Chandigarh
/
Mrs, Vijay Laxmi.lls, Amii Kumar HCS,SDM
DFQ.Panipat, Samalkha

Date: 04/08/2025
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Item No. 4 Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 140/2025
Sandeep Rathee Applicant
Versus
State of Haryana & Ors. Respondent(s)

Date of hearing: 07.04.2025

CORAM: HON’BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON
HON’BLE DR. A. SENTHIL VEL, EXPERT MEMBER

Applicant: Ms. Mansi Chahal, Adv.

ORDER

1. In this Original Application (OA), the Applicant has alleged illegal
felling of around 50-60 neem and peepal tress from Khasra No, 221 in
village Manana, Block Samalkha, District Panipat, Haryana. The allegation
of the applicant is that these trees have been cut by the Respondent No. 6-
Sarpanch of village Manana with ulterior motive and commercial gains for
the construction of a banquet halls on that land. The Applicant also alleges
that timber obtained from illegally cut trees has been sold in lakhs of

rupees by the Respondent No. 6 along with her husband.

2. Learned Counsel for the Applicant during hearing has referred to
Annexure A/2 a communication dated 07.01.2025 sent by the Veterinary
Surgeon, GVH Samalkha to the SHO Police Station Samalkha informing
about the illegal felling of trees and making a request to register a FIR.
Learned Counsel submits that no action on the said communication has
been taken. She has also referred to the newspaper report Annexure A/6

containing the news of illegal felling of trees by the Sarpanch of the village.
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She has pointed out the photographs collectively filed Annexure A/ 1 page

25 onwards to show that a large-scale illegal felling of trees has taken place.

3. The OA raises substantial issue relating to compliance of

environmental norms.

4, Issue notice to the respondents for filing their response/reply by way
of affidavit before the Tribunal at least one week before the next date of
hearing through e-filing. If any respondent directly files the reply without
routing it through his advocate, then the said respondent will remain

virtually present to assist the Tribunal.

5. The Applicant is directed to serve the respondents and file affidavit

of service atleast one week before the next date of hearing.

6. Considering the seriousness of allegation made in the OA, we also
appomt a joint Committee comprising the representatives of Member
Secretary, CPCB, Member Secretary of Haryana State PCB, RO, MoEF&CC,
Chandigarh, the PCCF, Chandigarh, Director Veterinary Services, State of
Haryana and Sub-divisional Magistrate Samalkha. The Sub-divisional
Magistrate, Samalkha will act as coordinating agency in the joint
Committee. The joint Committee will visit the site, ascertain the extent of
illegal felling of trees, persons responsible for same and also suggest the
remedial measures. The joint Committee is directed to submits the report

within eight weeks.

T. List on 08.08.2025.

Prakash Shrivastava, CP

Dr. A. Senthil Vel, EM
April 7, 2025
Orniginal Application No. 140/2025
A.
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Annexure-3: Photographs taken by the Joint Committee.
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Annexure-4: Satellite Images of the site.
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